Response of District Magi strate. Agra in compliance of order dated 20.09.2022 in

the matter of O.A No. 316 of 2022Dr. Sharad Gupta Vs State of UP.

In the aforesaid matter, gricvance made by Dr. Sharad Gupta resident of 24, Heera
Bagh Colony, Dayal Bagh, Agra are that as per News Article published in Times of
India dated 06.03.2022 the ravines are being destroved by large scale mining in the
vicinity of Taj Mahal and restricted flood plan zone of river Yamuna. Destruction of the
forest ravines, which are natural habitat for over 1000 species of animals and plants,
will lead to devastation of the ecological chain as well as harm the Taj Mahal. It would
also affect original land scape and contour in the vicinity of Taj Mahal and restricted
flood plain zone of river Yamuna in Agra, Uttar Pradesh.

Hon’ble National Green Tribunal heard the matter on dated 09.05.2022 and
pleased to pass order in the O.A 1n0.316/2022 Dr. Sharad Gupta Vs State of Uttar
Pradesh.

In compliance of the orderJoint Committee was formed having member of
Ministry of Jal Shakti, Government of India, Regional Office of MoEF & CC, Lucknow, TTZ
Authority, District Administration and State PCB as a Nodal Agency for coordination
and compliance.

The Joint Committeesubmitted the report on dt.19.09.2022 and on the basis of
Joint Committee report, Hon’ble National Green Tribunal heard the matter on
dt.20.09.2022 and pleased to pass the order. The operating part of the order is quoted
as below:-

" In view of the averments made in the application and observations made in
the report of the Joint Committee, we consider it appropriate to seek response from (1)
State of Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh, (2)
Ministry of Jal Shakti, Government of India (3) Regional Office of MoEF & CC,
Lucknow, (4) Chairman of Taj Trapezium Zone (5) Director, Mining and Geology,
State of Uttar Pradesh, (6) Commissioner, Municipal Corporation, Agra (7) State
PCB and (&) District Magistrate, Agra who stand impleaded as respondents No. I to 8
and accordingly direct issuance of notices along with copies of the application and
report of the Joint Committee to them by E-mail requiring them to file their
response/reply  to  the  allegations made in  the application and
observations/recommendations made in the report of the Joint Commitiec within two
months by judicial-ngi@gov.inpreferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF. The registry is also directed to
prepare and attach memo of parties with the paper book accordingly.”

As per the direction of Hon’ble National Green Tribunal the application and

report of the Joint Committee has been reviewed and it has been observed that as per
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